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1.  Aforesaid appeal by assessee for Assessment Year (AY) 2017-18
arises out of the order of the learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 06-03-2024 in the matter of an assessment framed by Ld.
Assessing Officer [AO] u/s.143(3) of the Act on 27-12-2019. Upon
perusal of assessment order, it could be seen that the assessee is
engaged in trading of silver. The assessee was subjected to survey u/s
133A and the assessee offered excess stock. The Ld. AO added the



same u/s 69A r.w.s. 115BBE. The Ld. AO also made similar additions of
Rs.5.38 Lacs & Rs.11.52 Lacs. Though the assessee preferred appeal
against the same, it remained non-compliant. Accordingly, Ld. CIT(A)
confirmed the assessment against which the assessee is in further
appeal before us.
2. The Ld. AR pleaded for another opportunity of hearing which has
been opposed by Ld. Sr. DR.
3. Though the assessee has remained negligent, however, keeping in
mind the principle of natural justice, we deem it fit to grant another
opportunity to the assessee to substantiate its case. Accordingly, the
impugned order is set aside and the appeal is restored back to the file of
Ld. CIT(A) for de novo adjudication after affording opportunity of hearing
to the assessee. The assessee is directed to substantiate its case
forthwith failing which Ld. CIT(A) shall be at liberty to proceed with
disposal of appeal on merits on the basis of material on record.
4. The appeal stand allowed for statistical purposes.

Order pronounced on 8" August, 2024

Sd/- Sd/-
(MAHAVIR SINGH) (MANOJ KUMAR AGGARWAL)
SUrél / VICE PRESIDENT o Y& / ACCOUNTANT MEMBER

IS Chennai: f&71id Dated :08-08-2024
DS

SMMCRPIUfdffUsEf¥d/Copy of the Order forwarded to :
1. 3fdiarfi/Appellant

2. EI?\’J?ﬁ/Respondent

3. HDI3AHYad/CIT Chennai.

4. fayriigufaffa/DR

5. MSWISA/GF




